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Opening of Post Offices in Mehrauli-
Badarpur Road Area and Saket Colony

#215. SHRI BHAGATRAM MAN-

HAR:
SHRI PRASENJIT BARMAN:

Wil} the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
open a Post Office in Mehrauli-
Badarpur Roag and another in D.D.A.
Saket Colony of New Delhi;

(b) whether these post offices have
not yet been opened due to non-
availability of any suitable accom-
modation for the purpose; and

(c) by when the post officeg will be
opened in the locality?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
There is no proposal to open a post
office at Mehrauli-Badarpur Road
Colony at present. The proposal in
this regard was examined earlier and
dropped for want of justification. How-
ever, the Department has accepted in
principle the need for opening a post
office at DDA Saket Colony.

(h) The post office at Saket Colony
has not been opened due to non-avzil-
ability of suitable accommodation.

(c) Efforts are being made for ob-
taining accommodation from DDA for
opening a post office at Saket Conoly
at the earliest. Opening of a post office
at Mehrauli-Badarpur will depend on
its justification in future.

Setting up of a Statutory Agricultural
Commodities Prices Commission

*216. SHRI G. R. MHAISEKAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up a statutory Agricultural] Com-
modities Priceg Commission; and

(b) if not, what are the reasons
therefor?

[ RAJYA SABHA ]

to Questions 44

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (RAO BIRENDRA SINGH): (a)
No, Sir.

(b) The Agricultural Prices Com-
mission has been set up under a Re-
solutiou of the Government, Govern-
ment does not find any compeliing
reasens for converting it info a statu-
tory commission.

Congtitution of Coconut Board

+*217. SHRI PATTIAM RAJAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have con-
stituted the Coconut Board;

(b) if not 'what are the reasons for
the delay in constituting such a board;
and

(¢) whether any cess on copra has
been eollected and if so, what is the
total amount collected so far?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(RAO BIRENDRA SINGH): (a)
and (b) Government have not yet
constituted the Coconut Board. The
following are the main reasons for
delay in constituting the Board:—

(i) The Coconut Development Board
Act envisages representation of State
Governments Union Territories on the
Board. Hence it was necessary to con-
sult the State Governments UTs who
took time to forward their recommen~
dations for nomination to the Board.

(ii) For regulating the functioning
of the Coconut Board, the Act envis-
ages framing of rules to deal with
several procedural, administrative and
financia] aspects. A certain amount of
time was taken in the framing of these
rules and their examination in the
Ministry of Law.

(c) An estimated amount of Rs. 76.39
lakhs has been  collected as cess till
May, 1980 under the Copra Cess Act,
1979 which came into effect on 1st

tPreviously  Starrred Question 97,
transferred from the 29th July, 1980.




